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e / ORDER
1T I3, ATTAF WEET §aRT / Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 02.08.2022 of the National Faceless Appeal Centre
[hereinafter referred to as °‘CIT(A)] u/s 250 of the Income Tax Act

(hereinafter referred to as the ‘Act)).

2. The sole grievance of the assessee in this appeal is relating to the

non-allowance of TDS credit of Rs.5,96,800/-.

3. The 1d. Counsel for the assessee has submitted that the income
relating to the aforesaid TDS credits had accrued to the assessee in the
preceding assessment year which was offered for taxation. However, the
tax deducted by the deductor thereupon, was not deposited by him with
the department and the same was not appearing in Form 26AS relating

to the preceding year, therefore, the same was not claimed in the
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preceding year. However, in the year under consideration, the deductor
deposited the TDS, which is reflecting in Form 26AS. She, therefore,
has submitted that the assessee may be given credit of TDS deducted,

which has duly reflected in Form 26AS.

4. We note that the 1d. CIT(A) has observed that the assessee has not
furnished the Form 26AS, therefore, he rejected the claim of the
assessee. Considering the submissions of the ld. AR, the matter is
restored to the file of the Assessing Officer with a direction that the
assessee will furnish the Form 26AS before the Assessing Officer,
thereafter, after verification of the same, if the deducted amount is
reflected in Form 26AS, the Assessing Officer will give credit of the same
to the assessee. This order be complied within two months of the receipt

of the copy of this order.

S. In the result, the appeal of the assessee is treated as allowed for

statistical purposes.

Kolkata, the 14th March, 2024.

Sd/- Sd/-
[farrer 31ararer /Girish Agrawal] [g<17 36T /Sanjay Garg]
o@r gerg/Accountant Member ~a1e erg/Judicial Member

Dated: 14.03.2024.
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